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O R D E R 

21.05.2019   Mr. R.S. Lakshman, learned counsel submits that he has been 

instructed by Mr. Sayed Mustafa Mumtaz, counsel for the Appellant to withdraw 

the appeal on the instruction of the Appellant, as appropriate order has been 

passed by the Adjudicating Authority (National Company Law Tribunal), Single 

Bench, Chennai. Prayer is allowed.  

The appeal stands disposed of as withdrawn. 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 

[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 

 
         [ Kanthi Narahari ] 
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